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Compliance Report in the matter of Adil Ansari Vs. M/s. C. L. Gupta Exports Pvt. Ltd. & 

Ors. in O.A. No. 220/2019 in compliance to the Hon’ble NGT order dated 4.12.2019 

The matter is related to the illegal discharge of hazardous waste into the river Ramganga and 

illegal drawl of groundwater by M/s C.L. Gupta Export Ltd., Amroha, U.P.  

 

2. Hon’ble NGT vide order dated 08.03.2019 directed CPCB and UPPCB to furnish a factual 

and action taken report. In compliance, inspection of the unit was undertaken by the joint 

committee and inspection report was submitted to Hon’ble NGT on 07.05.2019. Hon’ble NGT 

vide its order dated 29.08.2019 considered the report filed by the Joint Committee and further 

directed as follows: 

 

"A further updated status needs to be submitted by a joint Committee of CPCB, UP State 

PCB, and CGWA. The Joint Committee may also make an assessment of the compensation to be 

recovered for the damage caused which should cover the entire period of damage and should be 

deterrent having regard to financial capacity of the unit and the nature of violations. The nodal 

agency will be the State PCB for coordination and compliance. The report may be furnished 

within two months by e-mail at judicial-ngt@gov.in.” 

 

3. Again, in pursuance of Hon'ble NGT order, inspection of M/s C.L. Gupta Export Ltd., 

Amroha, U.P. comprising of Wooden Artware mfg. Section, Glass Art ware mfg. Section, Metal 

Art ware mfg. Section and Thermocoal Block mfg. Section was carried out on 16.10.2019 by 

the joint committee comprising of officials from CPCB, UPPCB, and CGWA. 

 

4. The joint inspection report was filed in Hon’ble NGT on 03.12.2019. Hon’ble NGT vide 

its order dated 04.12.2019 considered the said inspection report, accepted and reproduced the 

observations and recommendations made in the inspection report and further directed as 

follows: 

 

“9. In view of the above, let further follow up action be taken by the statutory regulators-

CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law. 

Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in  

10. A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, 

Amroha for compliance.”  

 

5. Thereafter, complying with the Hon’ble NGT order dated 04.12.2019, a meeting of joint 

committee of officials/ representatives of UPPCB, CGWA, CPCB and District Magistrate, 

Amroha was convened on 26.12.2019 at CPCB Delhi, to discuss follow up action to be taken in 

view of the observations and recommendations made in the joint inspection report, so that the 

Compliance Report could be filed by 31.01.2020. Official of CGWA did not attend the meeting 

and intimated about the same to CPCB through an email.  

6. In the meeting, the Joint committee contemplated the Hon’ble NGT order dated 

04.12.2019, wherein the observations and recommendations made by the Joint Committee in its 

report filed in Hon’ble NGT had been accepted. The committee further observed that all the four 

manufacturing sections of the unit namely Metal Art ware, Glass Art ware, Wood Art ware, and 

Thermocol Block have inadequate ETPs/STPs because of the absence of secondary biological 

treatment system/Primary Clarifier and thus treated effluents are found non complying with 

respect to discharge norms. Therefore, ETP could not provide requisite treatment to the 

effluent/wastewater to meet the stipulated effluent discharge standards. 
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7. It was further noticed that in absence of requisite treatment systems in ETPs/STPs, 

dilution of these ETPs/STPs through freshwater could not be ruled out. Based on the detailed 

deliberations held, the committee recommended the following: 

 

a. The UPPCB shall issue directions following appropriate procedure within 30 days for 

the closure of the manufacturing operations excluding Thermocol manufacturing section 

till installation and commissioning of adequate ETPs/STPs by the unit. The unit shall be 

directed to install and commission two stages (Physical primary treatment followed by 

secondary biological treatment of adequate capacity) ETPs and STPs to provide requisite 

treatment to effluent and ensure to meet the prescribed effluent discharge standards. The 

unit shall submit the time bound Action plan for approval to UPPCB. 

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as calculated 

by the Joint committee in its inspection report dated 03.12.2019 accepted by the Hon’ble 

NGT vide its order dated 04.12.2019. 

c. UPPCB shall also issue appropriate direction within 30 days for compliance of the 

recommendations of the Joint inspection report and file the Compliance Report to NGT 

and inform CPCB accordingly. 

 

8. Thereafter, Minutes of the Meeting was circulated to the members of the Joint 

Committee vide CPCB Office Memorandum dated 2.01.2020 (Annexure-I) for information and 

necessary action. A reminder letter dated 24.01.2020 (Annexure-II) was sent to Member 

Secretary, UPPCB with a copy to Member Secretary, CGWA, SDM, Amroha and RO, Bijnor to 

take necessary actions. 

 

9. UPPCB vide its email dated 29.01.2020 has sent a copy of the Show Cause Notices 

dated 29.01.2020 issued to the unit under section 33-A of the Water Act, 1974 for violation of 

effluent discharge norms; under section-5 of the Environmental Protection Act, 1986 for 

Violation of Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016; and also for illegal extraction/withdrawal of ground water. 

10. As recommended in the meeting UPPCB filed an Action Taken Report in Hon’ble NGT. 

The same is annexed as Annexure III. 

11. UPPCB vide its email-dated 08.06.2020 & 10.06.2020 has sent a copy of the Directions 

and show cause notices issued to the unit superseding its show notices dated 29.01.2020 on the 

basis of the reply received from the unit. Details of the Directions and show cause notices issued 

by the UPPCB are as follows: 

 UPPCB directions dated 8.06.2020 (H49689/C-7/Jal-58/2020) (Annexure-IV) to the unit 

to deposit revised Environmental compensation of Rs 1,01,80,740 for illegal extraction of 

groundwater without NOC from CGWA. The unit has received NOC from CGWA for 

ground water extraction for domestic, drinking and green belt purpose only. 

  

 UPPCB directions dated 8.06.2020 (H49690/C-7/Jal-58/2020) (Annexure-V) to the unit to 

deposit Environmental compensation of Rs 1,08,60,000 as calculated by the Joint 
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Committee for non-compliance of effluent discharge norms/ absence of adequate 

Treatment unit/non implementation of Zero liquid discharge. 

 

 UPPCB directions dated 9.06.2020 (H49696/C-7/Jal-58/2020) (Annexure-VI) to the unit 

to deposit Environmental Compensation of Rs 21,30,417/- as calculated by the joint 

committee for non-compliance of Hazardous Waste Management Rules, 2016. 

 

 UPPCB Show cause notice dated 10.06.2020 (H49746/C-7/Jal-58/2020) (Annexure-VII) 

to the unit to take permission for ground water extraction for industrial processes from 

CGWA within 15 days or to make alternative arrangements. It is also directed to submit 

reply to the notice issued within 15 days, and in case of inappropriate response from the 

unit, order for closure of the unit shall be issued 

 

12. Subsequently, UPPCB vide its letters dated 30th June, 2020 and 1st July, 2020 has denied 

the request of the unit (vide its response letters dated 17th June, 2020) to waive off and 

reconsider the Environmental Compensation levied on them by the Joint Committee appointed 

by Hon’ble NGT. Letters of the UPPCB are annexed as Annexure VIII and letters by the unit 

as Annexure IX. 

 

Now, this report is submitted in compliance of Hon’ble NGT directions.  
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Item No. 05            Court No. 1
   

  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

 
 

Original Application No. 220/2019 
 

(With Report dated 03.12.2019) 
 
 

Adil Ansari          Applicant(s) 
 

Versus 

 
M/s. C. L. Gupta Exports Pvt. Ltd. & Ors.    Respondent(s) 

 
  

Date of hearing: 04.12.2019 
 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER  

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

   
For Applicant(s):   Mr. Adil Ansari, applicant in person  
For Respondent(s):   Mr. Daleep Dhyani, Advocate for UPPCB  
     Mr. Priyadarshi Gopal, Advocate for R-1 
      

 
 

 

 

 

 

ORDER 

 

1.  Remedial action against the illegal discharge of hazardous waste into 

the river Ramganga and illegal drawal of ground water by M/s C.L. 

Gupta Export Ltd., Amroha, U.P., is the grievance in this application. 

Vide order dated 08.03.2019, a joint action taken report was sought 

from CPCB and the State PCB. 

 
2. The matter was considered on 29.08.2109 in the light of the report 

dated 07.05.2019 filed by the Uttar Pradesh State Pollution Control 

Board showing that the unit was violating Hazardous Waste 

Management Rules, 2016 by storing hazardous waste like empty 

containers of paint, lacquer, electroplating chemicals, oil soaked 

cotton rags, used oils etc.  It was further found that industry was 

involved in the expansion /modification of premises and Thermo-coal 

manufacturing unit was found operational without having consent to 

establish/ operate.  The effluent analysis report of wood division and 

Annexure X
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metal division were not as per parameters.  The unit was directed to 

pay Rs. 10 lacs as environmental compensation and not to operate 

expansion/ modification component without CTE and CTO. 

 

3. The Tribunal observed:- 
 
       “ 

5. The UP State PCB has also filed a report on 16.07.2019 to the 
effect that authorization has been applied for disposal of 
hazardous waste like empty containers of paint, lacquer, 
electroplating chemicals, oil soaked cotton rags used oils etc. 
Thermo coal manufacturing unit has filed an application for 
consent.  The unit has set up a blower. Treatment equipments 
have been installed to deal with pickling phosphate and 
electroplating activities. Sample was found to be compliant from 
wooden and glass division also.  Illegal borewells have been 
closed. Sewage disposal is taking place.   

 
6. In view of the joint Committee report filed on 07.05.2019, a 

further updated status needs to be submitted by a joint 
Committee of CPCB, UP State PCB and CGWA.  The joint 
Committee may also make an assessment of the compensation 
to be recovered for the damage caused which should cover the 
entire period of damage and should be deterrent having regard 
to financial capacity of the unit and the nature of violations. The 
nodal agency will be the State PCB for coordination and 
compliance.  The report may be furnished within two months by 
e-mail at judicial-ngt@gov.in.” 

 

4. Accordingly the Joint Committee has filed a report on 03.12.2019. 

With reference to the recommendations in the last joint inspection 

report, the status has been indicated as follows:- 

“ 9.0 Compliance Status of the Recommendations provided in the last 

Joint committee inspection report 
Table 14 Compliance status of the recommendations provided in the last Joint 

committee inspection report 

              

Sr.  

No. 

Recommendation in the last 

Joint committee Inspection 

report 

Remarks Compliance 

Status 

(Complying/non-
complying/ 

partial 

complying)  
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1.   Total domestic wastewater 
generated from  
industry/colony is about 175 
KLD. The industry has  
installed 120 KLD capacity of 
STPs and rest sewage passes 

through septic tank. The  
Industry must installed STP 
for remaining capacity of 55 
KLD. 

The unit has constructed 
new STP of 120 KLD 

capacity at the 
residential colony for 
treatment of sewage 

generating from the 

residential colony and 
started its operation  
from 14th June, 2019. 

 
 
Complying 

2.   It should be ensured by the 
industry that drain/outlets, 
carrying industrial/domestic 

wastewater which are  
connected with Kacha pond 

are to be dismantled or 

sealed and no water or 

wastewater from the  
premises reach the pond at 
any time outside the  
premises. 

A Leackage was 
observed from the 
periferrial wall of 

residential colony's STP, 
which was going into the 
Kachha Pond, which is  

located behind the unit. 

The unit has not 
dismantled open drain, 

which is carrying  
domestic wastewater at 
the residential colony  
behind the installed STP. 

Non-complying 

3.   As per the permission from 
CGWA only 02 bore wells are 
allowed for abstraction of  
groundwater. The remaining 

04 bore wells installed in 

premises should be  
dismantled immediately. 

At the time of inspection 
remaining 04 borewells 
were found just covered 
with the help of red cloth 

and all the other 
connections were  
observed along with the 
borewells. 

Non-complying 

4.   The industry must be strictly 
followed ZLD process. 

A Leackage was 
observed from the 
periferrial wall of 
residential colony's STP, 
which was going into the 
Kachha Pond,which is 
located behind the unit. 
Industrial effluent was 
being mixed with the 
domestic effluent and 

was being used in  
gardening, which is not 

acceptable to establish  
ZLD. 

 

Non-complying 

5.  At the time of inspection, it 

was found that industry is 

involved in the 

expansion/modification in  
premises hence industry  
must be obtained CTE from 

UPPCB before  
expansion/modification, 

The unit has obtained 

CTO under section 21/22 
of the Air (Prevention & 
Control of Pollution) Act, 

1981 from UPPCB for 

Thermocoal Block 
manufacturingplant dated 
27.09.2019, which is 
valid upto 31.12.2019 

Complying 
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6.  The industry has obtained 

the authorization for disposal 

of Hazardous waste ETP  
sludge only. At the time of 
inspection, it was found that 

other type of hazardous 

waste also stored in the 

premises like empty 
containers of paint, lacquer,  
electroplating chemicals, oil- 
soaked cotton rags, used oils 

etc. The industry must be  
obtained authorization for all 
types Hazardous waste  
generated from the factory 
and it should be ensured to 

dispose of through  

authorized TSDF only. 

The industry has 

obtained the  
authorization (No. 8531, 

issued dated  
16.07.2019) for disposal  
of hazardous waste like 
empty containers,  

cotton waste, used cloth 
mask, rubber gloves, old 
batteries, booth sludge, 

oily rags, used oil, 
empty corrugated 
cartons, melting furnace 
ash, asbestos 
gloves/cloth, filter and 
air filter, polishing dust 
and ETP sludge from 

UPPCB, which is valid 
upto 16.07.2024. 
Authorization No. 8531  
is placed at Annexure-7. 

Complying 

7.  The industry should install an 

electromagnetic flow meter 

on all the water supply  
system as well as inlet and 
outlets of the ETPs and STPs 

and proper record/logbooks  
should be maintained. 

The unit has not 
Installed electromagnetic 
flow meter on all the water 
supply system as well as 
inlet and outlets of the 
ETPs and STPs. 

The unit is maintaining  
logbook for flow meter 
reading only and not for 
daily sludge generation, 

hence it can be 

concluded that the unit 
is partially maintaining  
the record/logbooks. 

Non-complying 

8.  Flow meters installed at the 

outlet pipeline of the wood  
case ETP and outlet of STPs 

should be relocated to any 

suitable outlet position 

having easy access for 

getting the flow details of  
treated effluent. 

The unit has not yet 
relocated the flow 
meters which are 
installed at the outlet 
pipeline of the wood 
 case ETP and outlet of 

STPs to other suitable 
outlet position having  
easy access for getting 

the flow details of  

treated effluent. 

Non-complying 

9.  The performance of wood 
case division ETP is poor and 

not meeting the general  
effluent discharge norms for 
inland surface water. The unit 
must upgrade and augment 
ETP to meet the standards. 
The ETP treated wastewater 
strictly should not be used for 

irrigation/ horticulture  
purposes till up-gradation of 
ETP system. 

Analysis result of 
samples collected from 

ETP outlet of Wood  
division showed BOD-43 
mg/I against the General 
Standard of 30 mg/I and 
NH3-N-68 mg/I against  
the General Standard of 
50 mg/I for discharge to 

inland surface water,  
which is non-complying 
(refer Table 7). 

Non-complying 
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10.  Cyanide value of metal and 
wood case division ETP is on 

higher sight so, unit should 

operate and maintain CN 

(Cyanide) removal unit 

Properly to meet the  
standards. 

Cyanide value of metal 
and wood case division 
ETP was observed BDL 

and 0.09 mg/I  
respectively against the 

 standard for discharge  
to Inland surface of 0.2 
mg/I, which was within 
the limit. 

Complying  

 

 

 

 

 

 

   “ 
 

 
5. Conclusions on various issues are as follows:- 

“10.0 Conclusion 

10.1 Ground water withdrawal 

1. The unit is not having valid NOC from CGWA for withdrawal of 
groundwater,the NOC has been expired on 20.12.2018. 

2. As per expired CGWA NOC, the unit was permitted to extract 
330 KLD of ground water from 02 nos. of borewells only. 
However, the unit has extracted 8.45 KLD of ground water 
apart from 02 borewells (from borewell no, 6-refer Table-3) 
from July-2019 to 15th Oct-2019, which is violation of CGWA 
NOC. Hence, Environmental Compensation for illegal 
extraction of ground water shall be calculated and levied on 
the unit. 

3. Analysis result of samples collected from Borewell No. 3 & 
4 found complying with the permissible limit of drinking 
water quality standard while, sample collected from 
handpump (inside Masjid) showed Fe-1.94 mg/I against 
0.3 mg/I and Mn-0.35 mg/I against 0.3 mg/I of the 
permissible limit of drinking water quality standard. 

10.2 ETP/STP Adequacy and Effluent Discharge Norms 

1. The unit does not have valid consent to operate for separate 
ETPs and STPs, which are provided at Wooden Artware mfg. 
division, Glass Artware mfg. division, Metal Artware mfg. 
division and Residential colony. 

2. The unit has not provided adequate requisite biological 
treatment facility at ETPs installed at Wooden Artware mfg. 
division and Glass Artware mfg. division. 

3. The unit has not installed Secondary/biological treatment 
facility in any STPs installed in the unit. 

4. During visit, no ETP sludge has been found at ETP areas of 
Glass division, Wood division and Metal division, which 
indicates that the unit is not operating the ETP continuously. 

5. During visit, no STP sludge has been found at STP areas of 
Glass division, Wood division and Residential Colony, which 
indicates that the unit is not operating the STP continuously. 

6. The unit is not maintaining logbook for ETP/STP for daily 
dosing of chemicals in physico-chemical treatment, flow meter 
reading at inlet and recycling point, daily sludge generation 
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from the ETPs/STPs at Glass division, Wood division and 
Metal division. 

Wood Division: 

i. The ETP at Wood division found non-complying w.r.t BOD and 
NH3-N and the unit is not maintaining MLSS concentration in 
the Aeration tank of ETP, hence it can be concluded that, the 
unit do not have adequate ETP at wood division. 

ii. The unit is not operating and mainaining properly the 
Secondary/biological treatment facility in ETP and reduction 
of BOD from 3240 mg/I (at inlet) to 43 mg/I (at outlet) clearly 
indicates dilution with fresh water addition at wood division. 

iii. No flow meter is provided at inlet and recycled pipeline of 
ETP. 

Glass Division: 

i. Analysis result of samples collected from ETP outlet of Glass 
division found non-complying w.r.t NO3-N, Cr, Fe, Ni, Se and 
Zn for discharge to inland surface water. 

ii. The unit has not installed secondary treatment unit while as 
per the analysis result of collected sample of ETP inlet, it is 
having COD concen. of 754 mg/I, which practically not 
possible without biological treatment, hence dilution or by-
pass can not be ruled out. 

iii. No flow meter is provided at inlet and recycled pipeline of ETP. 

iv. The unit is mixing grinding effluent of Glass division with the 
domestic effluent and treating the same in STP provided for 
Glass division and analysis result of samples collected from 
STP outlet of Glass division found non-complying w.r.t pH-
3.08, TSS-230 mg/I and BOD-81 mg/I, hence it can be 
concluded that mixing of grinding effluent with the domestic 
effluent is leading to the non-compliance of the Glass 
division's STP discharge norms as prescribed in the unit's 
consent and the unit cannot be allowed to utilize the treated 
domestic effluent for gardening purpose. 

v. The characteristics of the STP effluent (pH-2.58, COD-475 
mg/I) at inlet of STP establish the fact that the unit is treating 
industrial effluent along with the domestic effluent in STP. 
 

Metal Division: 

i. No flow meter is provided at inlet and recycled pipeline of ETP. 

ii. Analysis result of samples collected from ETP outlet found 
complying w.r.t stipulated norms for discharge to inland 
surface water. 

iii. Analysis result of samples collected from outlet of STP found 
noncomplying w.r.t BOD-104 mg/I and COD-267 mg/I 
against effluent discharge standards to all mode of disposal. 
 

10.3 Haz. Waste Management 

i. The unit do not have valid agreement with Transport Storage 
and Disposal Facility (TSDF) for lifting, transportation, 
treatment, storage and disposal of hazardous waste generated 
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at M/s C. L. Gupta Exports Ltd., Amroha, Uttar Pradesh. It was 
expired on 31/03/2019. 

ii. The unit could not provided details of remaining categories of 
hazardous waste except ETP sludge, Gloves/ masks and old 
batteries sent to TSDF facility from year 2017 to 2019. 

iii. As stipulated under the Guidelines for storage of incinerable 
hazardous wastes, the unit have not provided automatic 
water sprinkling arrangements, fire alarming systems, flame 
arresters, smoke/ heat detectors, fire extinguishers and 
other necessary provisions in the storage area. 

iv. As prescribed in Form 8 of the HOWM Rules, 2016, the unit is 
required to label the bags with requisite details, while there 
was no labeling on bags stored with hazardous wastes as per 
the Rule 17(1) of the HOWM Rules. 

v. The unit has not mentioned the details of other haz. Waste 
apart from ETP sludge, Gloves/ masks and Old battery in the 
annual return of year 201718 and 2018-19. Also, annual 
return before the year 2016-17 could not be provided by the 
unit. 

vi. The unit is maintaining daily records of the hazardous waste 
generated and disposed, however, such daily record is not as 
per the Form 3 prescribed under Rule 20(1) of the HOWM 
Rules, 2016. 

vii. The unit has not provided the process flow chart including 
material balance for production of each of the products, 
hence, the relationship between products manufactured and 
quantity waste generated, which may be utilized in the 
process or sent to the TSDF cannot be establish. 

 
 In view of the above violations w.r.t haz. Waste management, 

Environmental Compensation has been calculated to be levied 
on the unit. 

11.0 Recommendations based on the above observations 

11.1 Water Consumption of the unit & Analysis result of 

ground water samples 

1. The unit shall obtain NOC from CGWA for withdrawal of 
groundwater, as 

the CGWA NOC have already been expired on 20.12.2018. 

2. All the fresh water consumption points and treated effluent 
recycling points should be metered and logbook shall be 
maintained against each flow meter. 

3. All existing meters should be periodically calibrated and 
records to be maintained. 

4. The unit shall engage expert institute to carry out detailed 
Water Audit for detailed study of total water consumption and 
recycling for reduction of the withdrawal of the ground water. 

11.2 For Wooden Art ware mfg. Section 

1. The unit shall modify/upgrade the ETP and shall operate 
properly to comply 

98



 

8 
 
 

with the norms stipulated in CTO. 

2. The unit shall provide sampling point at approachable location 
for collection of ETP outlet sample. 

3. The unit shall install flowmeter at inlet of ETP and at recycled 
water pipeline. 

4. The unit shall install primary clarifier in the ETP provided at 
Wood division and shall maintain MLSS concentration in 
Aeration tank-1 and Aeration tank-2. 

5. The unit shall maintain ETP log book record for daily dosing of 
chemicals in physico-chemical treatment, flow meter reading at 
inlet and recycling point, daily sludge generation from the ETP 
and ETP sludge disposal. 

6. The unit shall operate ETP regularly and shall have trained 
ETP operator with environment background, who is able to 
operate the ETP properly. 

7. The unit shall discard the extra pipelines which are connected 
with the final HDPE treated tank. 

8. The unit shall obtain consent to operate for separate ETP 
provided at Wooden Artware mfg. division. 

11.3 For Glass Art ware mfg. Section and for STP at Glass 

Section 

1. The unit shall stop mixing of industrial effluent in STP and 
shall stop using treated effluent in gardening within the 
premises. 

2. The unit shall keep and maintain ETP and STP log book 
record for daily dosing of chemicals in physico-chemical 
treatment, flow meter reading at inlet and recycling point, 
daily sludge generation from the ETP/STP and ETP/STP 
sludge disposal. 

3. The unit shall install flowmeter at inlet of ETP and at recycled 
water pipeline. 

4. The unit shall display the actual flow chart of the actual unit 
processes being followed in the ETP, 

5. The unit shall have trained operator for ETP and STP with 
environment background, who is able to operate the ETP and 
STP properly. 

6. The unit shall stop the practice of treatment of mixed effluent of 
grinding section and domestic waste water in the STP and 
shall treat domestic effluent separately. 

7. The unit shall install Secondary/biological treatment facility in 
the STP installed at Glass division for treatment of sewage and 
to use the same for toilet flushing/gardening within the 
premises. 

8. The unit shall obtain consent to operate for separate ETP 
provided at Glass Artware mfg. division, 

11.4 For Metal Art ware mfg. Section and for STP at 

Metal Section 

1. The unit shall operate ETP as well as STP properly & 
continuously. 

2. The unit shall keep and maintain ETP and STP log book 
record for daily dosing of chemicals in physico-chemical 
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treatment, flow meter reading at inlet and recycling point, 
daily sludge generation from the ETP/STP and ETP/STP 
sludge disposal. 

 The unit shall install flowmeter at inlet of ETP and at 
recycled water pipeline. 

3. The unit shall have trained operator for ETP and STP with 
environment 

 background, who is able to operate the ETP and STP properly. 

4. The unit shall install Secondary/biological treatment facility in 
the STP installed at Metal division for treatment of sewage and 
to use the same for toilet flushing/gardening within the 
premises, 

5. The unit shall obtain consent to operate for separate ETP 
provided at Metal Artware mfg. division. 

 

11.5 For SIP provided at Residential Colony 

1. As Leackage was observed on the periferrial wall of residential 
colony's STP, hence it can be concluded that, the unit failed to 
comply with the consent condition of reuse of treated domestic 
effluent in flushing/gardening within the premises. The unit 
shall seal/close the leackage and shall ensure that in any 
condition, the treated/untreated domestic/industrial effluent 
shall not go outside of the unit's premises and shall strictly 
follow the ZLD condition as per the consent to operate. 

2. The unit shall keep and maintain STP log book record for 
daily dosing of chemicals in physico-chemical treatment, flow 
meter reading at inlet and recycling point, daily sludge 
generation from the STP and STP sludge disposal. 

3. The unit shall operate STP regularly and shall have trained 
STP operator with environment background, who is able to 
operate the STP properly. 

4. The unit shall seal all the open drains which transfer the 
treated STP and shall install proper closed pipe system for the 
same. 

5. The unit shall obtain consent to operate for separate STP 
provided at Residential colony. 

11.6 For Haz. Waste management  

The unit shall: 

1. Send hazardous waste to the TSDF with valid agreement with 
TSDF; 

2. Maintain daily records on generation, storage, management of 
hazardous wastes in compliance with Rule 20(1) of the HOWM 
Rules, 2016; 

3. Submit the Annual return w.r.t. generation and management of 
each of the hazardous waste to Uttar Pradesh Pollution Control 
Board, as required under Rule 20(2) of the HOWM Rules, 2016. 

4. Package and label the hazardous waste in accordance with 
provisions stipulated under Rule-17 of the HOWM Rules, 2016; 
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5. Install automatic water sprinkling arrangements, fire alarming 
systems, flame arresters, smoke /heat detectors, fire 
extinguishers and other necessary provisions as stipulated 
under the Guidelines for storage of incinerable hazardous 
wastes; 

6. Install necessary slope, channelization drain and collection pit 
for management of spilled oil; and 

7. Install display board outside the factory gate displaying 
details of hazardous wastes being handled by the unit. 

11.7 For Recommendations provided in the last Joint 

committee inspection report 

1. The unit has failed to comply with the recommendation 
mentioned at 

para10 at point 2, 3, 7, 8 & 9 and shall, taken necessary 
action immediately. In addition following are recommended. 

2. The unit shall dismantle the channel carrying effluent from STP 
located at residential colony. 

3. The unit shall seal illegal 04 borewells properly and shall 
dismantle all the electrical and pipeline connections along with 
the same and shall not withdraw ground water from the illegal 
borewells. 

4. The unit shall maintain ETP & STP log book record properly for 
flow meter reading, daily sludge generation and sludge 
disposal. 

5. As per the Analysis result of samples collected from ETP 
outlet of Wood division, it found non-complying w,r.t BOD-43 
mg/I and NH3-N-68 mg/I for discharge to inland surface 
water. Hence, the unit shall operate ETP properly and 
treated effluent must meet the discharge norms as 
mentioned in the granted CTO. Treated wastewater should 
not be used for irrigation/horticulture purposes, if the 
quality of treated effluent is not meeting with the stipulated 
discharge norms. 

11.8 For NGT order dt. 29.08.2019 in O.A. No. 220/2019 
Principal Bench, New Delhi 

1. Hon'ble NGT vide order dated 29.08.2019 directed that, 
"The joint Committee may also make an assessment of the 

compensation to be recovered for the damage caused which 
should cover the entire period of damage and should be 
deterrent having regard to financial capacity of the unit and 
the nature of violations." 

 Assessment of the compensation to be recovered for the 
damage caused covering the entire period of damage 
needs detailed survey through expert institutes. Hence, 
expert institute may be engaged for the detailed study of 
environmental damage caused by the unit for the entire 
period to cover the environmental compensation from the 
unit. 

2. However, the committee has been calculated Environmental 
Compensation for illegal extraction of ground water, for ZLD 
condition violation and for not managing Haz. Waste as per 
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management as per the the HOWM Rules, 2016 in the 
following section (Section 12.0). 

12.0 Environmental Compensation 

12.1 EC for illegal extraction of ground water 

1. EC has been calculated as per the Report prepared by 
CPCB on "Assessment of Environmental Compensation in 
caseof illegal extraction of Ground water" dated 26 June, 
2019 which was submitted in compliance to hon'ble NGT 
order dated 07/05/2019 in O.A. No. 327/2018 in the 
matter of Shailesh Singh Vs Central Ground Water Board & 
Ors. The copy of the Report is placed at Annexure-11. 

2. The EC has been calculated for the period beyond the expiry 
of CGWA NOC that is 20.12.2018 to 16.10.2019 and also for 
illegal annual extraction of 99,691 m3 for the period of 
01.10.2017 to 30.09.2018, which is higher than the permitted 
ground water extraction of 99,000 m3/annum as below: 

ECGW = Water consumption per day x EC rate for 

illegal extraction of ground water (ECRGw) x No. of 
days x Deterrent Factor 

 

(A) Year: 2018-19 

ECGW = 330 (m3/day) x 120 (Rs/m3) x 300* (days) x 1 

= Rs. 1,18,80,000 /- ................................... (I)  

 

*CGWA NOC was valis upto 20.12.2018. Hence days 
calculated from the date of NOC expiration to the Joint 
inspection date (21.12.2018 to 16.10.2019=300 days) 

- As per the above detailed calculation, the unit is liable to pay 
Rs. 1,18,80,000/- of EC for illegal ground water extraction. 

(B) Year: 2017-18 

ECGW = 2.30 (m3/day) x 120 (Rs/m3) x 365* (days) x 1 

= Rs. 1,00,740 I- .......................................... (II)  

 

*As per the compliance status of CGWA NOC prepared by 
CGWA (placed at Annexure-12), the unit extracted 99,691 

m3/annum during 01.10.2017 to 

30.09.2018, which is higher than the permitted ground water 
extraction of 99,000 m3/annum. Hence days calculated from 
01.10.2017 to 30.09.2018=365 days 

3. As per the above detailed calculation, the unit is liable to pay 
Rs,1,00,740/-of EC for illegal ground water extraction. 

(C) In addition, the unit have total 06 borewells, while CGWA 

have issued NOC for extraction of ground water from 02 
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borewells only. Hence, illegal extraction of ground water from 
illegal 04 borewells could not be excessed as the unit has not 
installed flow meter, Hence environmental compensation for 
the same could not be calculated. 

-The unit is liable to pay total Environmental compensation 
amount of Rs. 1,19,80,740 (Rs. 1,18,80,000 + Rs. 1,00,740 ) 
for illegal ground water extraction for the period of 01.10.2017 
to 16.10.2019. 

12.2 Environmental Compensation for violation of effluent 
discharge/ inadequate ETPs/ZLD norms as per CTO 

1. As per the valid consent to operate issued under section 
25/26 of The Water (Prevention and Control of Pollutino) Act, 

1974 it is mentioned that the domestic effluent shall be treated 
and reused in flushing/gardening within the premises. 

2. But during inspection, a Leackage was observed from the 
periferrial wall of residential colony's STP, which was going 
into the Kachha Pond, which is located behind the unit. This 
is violation of effluent discharge/ inadequate ETPs/ZLD 
norms as per CTO. Hence the following EC has been 
calculated as per the "Report of the CPCB In-house Committee 
on Methodology for Assessing Environmental Compensation 
and Action Plan to Utilize the Fund" acknowledged by Hon'ble 
NGT vide order dated 19.02.2019 in the matter of 
Paryavaran Suraksha Samiti & Anr. Vs. Union of India & 
Ors. in O.A. No. 93/2017: 

Environmental Compensation (EC) = PI x N x R x S x LF 

Where, 

PI = Pollution index of industrial sector (here-80, for red category 
industrial sector), 

N = Number of days of violation took place (here-203 days, from 

date of inspection carried out by the joint team and found 
violation of ZLD 

norms dated 28.03.2019 to date of inspection of 2nd inspection 
of the joint team dated 16.10.2019) 

R = A factor in Rupees for Penalty (R to be taken as 250) 

S = Factor for scale of Operation of the facility (here-1.5, for 
large scale 

industry) 

   LF = Location factor (Here-1, for less than 1 million 

population) 

Here, 

Date of last inspection: 28.03.2019 

Date of current inspection: 16.10.2019 

As per the EC formula, EC has been calculated as follows: 
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A). 28.03.2019-25.06.2019  
(EC=PI*N*R*S*LF)  
=80* 90*250*1.5*1 

=27,00,000/-  

B). 26.06,2019- 23.09.2019  
(EC= PI *N*R*S* LF)*2  
=80* 90*250*1.5*1*2 

=54,00,000/-  

C). 23.09.2019- 16.10.2019  
(EC= PI *N*R*S* LF)*4  
=80* 23*250*1.5*1*4 

=27,60,000/-  

Total EC (A+B+C)= Rs. 1,08,60,000/- ........ (III) 

The unit is liable to pay total Environmental compensation 
amount of Rs. 1,08,60,000 /-for violation of ZLD norms for 
the period of 28.03.2017 to 16,10.2019. 

12.3 Environmental Compensation for not managing Haz. 
Waste as per management as per the the HOWM Rules, 
2016 

   As per the methodology prepared by CPCB on "Determination 
of Environmental Compensation for violation of Hazardous 
waste and other Waste (Management and Transboundary 
Movement) Rules, 2016" financial penalty and Environmental 
Compensation have been calculated as follows; 

1. Financial Penalty 

The unit was found violating 07 provisions (at SI. No. 2, 3, 5b, 
6(B)d, 8, 7 and 31) of HoWM Rules, 2016 for which 07 lakhs 
financial penalty may be imposed. 

2. Environmental Compensation 

The following violations have been considered for calculation of 
EC a) When hazardous and others wastes is disposed at 
unauthorised place or handed over or sold to unauthorised 
party and b)Waste found stored beyond the stipulated period 
(refer Rule 8 of the HOWM Rules, 2008) 

a) When hazardous and others wastes is disposed at 

unauthorised place or handed over or sold to 
unauthorised party 

Hazardous Waste 

During inspection, it was observed that about 914 Kg of ETP 
sludge was found stored in the covered shed which is 
considered to be generated during the period from 15t April, 
2019 to 15th October, 2019 i.e. in 6.5 months. 
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Whereas, as per the information provided by the unit, annual 
average ETP sludge generation during 2017-18 & 2018-19 is 
4.567 MT and therefore during 6.5 moths ETP sludge is 
estimated 2968 kg. 

The estimated quantity of ETP sludge disposed to 
unauthorized places is 2968914 = 2054 kg (,) 2.05 tonnes in 
6.5 months. 

Environmental Compensation = Q x ERF x R 

Q = Quantity in tonnes/year = 3.15 tonne/year  
ERF = Environmental Risk Factor = 1.5 

R = Environmental Compensation factor = Rs. 30,000 

= 3.15 x 1.5 x 30,000 = Rs.14,17,750 —Rs. 14.17 lakhs 

Other waste  

Estimated other waste stored is 551kg in 6.5 months 

Environmental Compensation = Q x ERF x R 

Q = Quantity in tonnes/year = 0.847 tonne/year 

ERF = Environmental Risk Factor = 0.3 

R = Environmental Compensation factor = Rs, 30,000 

= 0.847 x 0.3 x 30,000 = Rs.7623 

b) Waste found stored beyond the stipulated period (refer Rule 
8 of the HOWM 

Rules, 2008) 

Environmental Compensation for Hazardous Waste = Q x ERF 
x R 

= 1.406 x 0.1 x 30000 = Rs. 4218 

Environmental Compensation for Other Waste = 
Q x ERF x R = 0.551 x 0.05 x 30000= Rs. 826 

Total amount determined for Environmental Compensation and 
Penalty for violation of Hazardous waste and other Waste 
(Management and Transboundary Movement) Rules, 2016 is 
[7,00,000 + (14,17,750+7,523+4,218+826)] 

= Rs. 21,30,417/- .................................. (IV) 12.4 Total  

Environmental Compensation 

1. As per the available methodology, Environmental 
Compensation has been calculated for illegal extraction of 
ground water, for ZLD condition violation and for not managing 
Haz. Waste as per management as per the the HOWM Rules, 
2016 however for assessment of the compensation to be 
recovered for the damage caused, covering the entire period of 
damage needs detailed survey through expert institutes. 
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Hence, expert institute may be engaged for the detailed study 
of environmental damage caused by the unit for the entire 
period to cover the environmental compensation from the unit. 

2. Total Environmental Compensation for illegal extraction of 
ground water, for ZLD condition violation and for not 
managing Haz. Waste as per management as per the the 
HOWM Rules, 2016 is as below: 

=(I) + (II) + (III) + (IV) 

=Rs. 1,18,80,000 + Rs. 1,00,740 + Rs. 1,08,60,000 + Rs. 
21,30,417 

=Rs. 2,49,71,157 

The unit is liable to pay total Environmental compensation 
amount of Rs. 2,49,71,157/-.” 

6. The report also points out that the area in question has deteriorated 

in terms of category of ground water from semi-critical to over 

exploited:- 

 
“4. As per CGWB report "Dynamic Ground Water Recourses of 

India (as on 31.3.2013)" (Page No. 260) Joya, District Amroha 
has been deteriorated from Semi Critical (2011) to Over Exploited 
category (2013).” 

 

 

7. Thus joint report concludes that the industry is non-complying and 

the treated effluents from ETP and STPs are not complying with the 

prescribed norms. It has been observed that even highly acidic 

effluents are disposed, constantly posing threat of ground water 

contamination and also to the vegetations. The Effluent Treatment 

Plants for wood, glass and metal division requires upgradation and 

will have to work on complete ZLD System and no effluent be allowed 

to dispose on land. It is also clear that the Hazardous Waste is not 

properly managed and the unit is not having valid agreement with 

transport storage and disposal facility. The unit is not having 

permission from Ground Water Board and thus illegally withdrawing 

the ground water. Compensation of rupees 2,49,71,157 has been 

assessed which is on account of non-compliance of ETP and STP 
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norms, improper Hazardous Waste Management and Illegal drawal of 

ground water. 

 
8. Learned Counsel for the unit states that Central Ground Water 

Authority (CGWA) had given a letter that the unit was compliant. We 

fail to understand how such a letter can be given and be of any help 

when the area is in ‘over-exploited’ category where ground water 

cannot be allowed to be extracted for commercial purposes as is being 

done and no such permission can be given in view of order of this 

Tribunal dated 10.10.2019 in Original Application No. 176/2015, 

Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors. as follows: 

“6. Since the OCS areas have been found to be seriously 
affected by overdrawal of ground water, regulation of such 
drawal for commercial purposes cannot be dispensed with 
for any industry even in industrial area. Availability of 
water for drinking is a first priority. The ‘Precautionary’ 
principle, ‘Sustainable Development’ principle and the Inter-
generational equity are part of life and in absence of 
replenishment of ground water, unregulated drawl thereof 
cannot be held to be right of any commercial entity. 
Shortage of availability of water for commercial purposes 
cannot be remedied by drawal of groundwater in over 
exploited, critically exploited and semi-critical exploited 
(OCS) areas. Water is certainly a scarce resource and the 
industry has to put up with such scarcity. It is for the 
industry and the concerned authorities to find out 
alternative ways and means for sustenance of the 
industries instead of permitting indiscriminate drawal of 
groundwater in such areas till situation improves. 
Alternative means may be shifting to areas where water is 
not scarce or to processes where water is not required. As 
already noted, groundwater is depleting in such areas and 
measures are required to check such depletion. If 
industries continue to draw ground water without NOC 
from CGWA as per current guidelines and orders of this 
Tribunal in OCS areas, the industries will have to face legal 
consequence of such illegal action.” 

 

9. In view of the above, let further follow up action be taken by the 

statutory regulators-CPCB, State PCB, CGWA and District Magistrate 

in accordance with the due process of law. Compliance report may be 

filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in.  
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10. A copy of this order be sent to CPCB, SPCB, CGWA and District 

Magistrate, Amroha for compliance.  

 
  List again on 25.02.2020.  

 

 

 
Adarsh Kumar Goel, CP 

 

 
S.P Wangdi, JM 

 

  
                                   Dr. Nagin Nanda, EM 

 
  
                                   

December 04, 2019 
Original Application No. 220/2019 

SN 
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